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IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the
Governor is pleased to order the publication of the following English translation of notification
no. 1748/1-4-08-134B-4-2002, dated July 01, 2009:

No. 1748/1-4-08-134B-4-2002
Dated Lucknow, July 01, 2009

IN exercise of the powers under clauses (b) and (d) of sub-section (1) of section 234 of
the U.P. Land Revenue Act, 1901 (U.P. Act no. 11l of 1901) read with section 21 of the Uttar
Pradesh General clauses Act, 1904 (UP Act no. 1 of 1904) the Governor is pleased to make
the following rules with a view to amend the Uttar Pradesh Record of Rights
(Computerization) rules, 2005:-

THE UTTAR PRADESH RECORD OF RIGHTS (COMPUTERIZATION)
(FIRST AMENDMENT) RULES, 2009

1. (1) These rules may be called the Uttar Pradesh Record of Rights Short title
(Computerization) (First Amendment) Rules, 2009. Extent and
commencement

(2) They shall apply to all those areas where the Uttar Pradesh Land
Revenue Act, 1901 or any subsidiary rules are applicable.
(3) They shall come into force with effect from the date of Gazette.

2. In Uttar Pradesh Record of Rights (Computerization) Rules, 2005 in Amendment of
rules 6- rule 6

(@) For sub-rule (4) set out in Column-1 below the sub-rule as set out in column-2 shall
be substituted namely:-

COLUMN-1

COLUMN-2

Existing Sub-rule

Sub-rule is hereby substituted

(4) A Separate account shall be
maintained in a Bank to be operated
by the Sub-Divisional Magistrate and
the amount received under sub-rule
(3) shall be deposited every day in
this account. This amount shall be
spent on the maintenance and
updating of Computer under the
instruction of the Board of Revenue.

(4) A Separate account shall be
maintained in a Bank to be operated
by the Sub-Divisional Magistrate
and the amount received under sub-
rule (3) shall be deposited every day
in this account. This amount shall be
spent on activities related to
strengthening modernization
maintenance and operation of Tehsil
Computer  center  under the
instruction of Board of Revenue.

(b) After sub-rule (6) the following sub rules shall be inserted, namely:-




COLUMN-1

COLUMN-2

Existing Sub-rule

Sub-rule is hereby substituted

Insertion of new sub-rule (7), (8) and

(9)

(7) As per orders of Collector/Sub
Divisional Magistrate/Tehsildar
extract of Computerized Khatauni
will be provided free of charge for
official purposes.

(8 A Proper ledger/account-
statement of all the amount received
as user charges and of the various

expenses made against such
deposits/receipts shall be
maintained.

(9) All the receipts made under user
charges and the expenses incurred
against the same, shall be audited by
Accountant General, Uttar Pradesh,
Allahabad every year.

By order,
GOVINDAN NAIR,
Pramukh Sachiv




HHA—GE—7(FH—7) IR TRR—TH0TH0YI0 / TS0

$&]0 / TH0YI0 /91 /2011—13
ATSH~ T URT YT HIIA T

WHNI TTolE, SR USgT
TR U< WRBR gRT USRI

STNATEIRYT

faemdy uRfdre
-4, TGOS (P)
(=g aRfTE o)
G, JUAR, 12 e, 2011
9IY 22, 1932 I T
IR I WRBER
RIS 3TART—4

J&T—72 / 1—4—11—13481—4—2002
TGS, 12 STa!, 2011

|1090f0—10

SR UeY ARIRY QU JTAfaH, 1904 (STR QT SIfAfIH W& 4 A9 1904) &I
gRT 21 @ 9F ufdd Joulo oivs ¥a=] Ude, 1901 (JoUlo Ude ERAT 3, | 1901) B €RT
234 B SWIRT (1) & Q@us (@) MR (@) B AefT T BT TN IRD, I, SR YS9
ANABRI BT ARG (FFIAHRON) AT, 2005 HI HART B &I gite ¥ FforRad
ERICICEIICE I

IR U ARBRI T e (Fgedae) (&l deem) Femmaeh, 2011

1—(1) I8 FRIATTCl IR U JATHRI BT 3fWelg (HFgeiao) wfera 9™ 3R
fechir e fAEmael 2011 ®al SIRAM | YR™T

(2) I8 B9 | &= H AN BT S8l IR UQw ¥ o A,
1901 I ®IS W HERS N ¢ |
(3) g TTote H YRl 8 @ faie & ygw gl |




2—IR URY AMBRI BT AT (FFISAHRYT) Fsraet], 2005 B T Sad e
del T 7, H w2 § Sy fm (@) @ uvaa feEfaRad Suffm ser e SR,

SDIGES
f—2 &1
NHICE]

fa—6 &1

2—IR QY IMABRI T 3MWeRg (GFgeidvv) e, 2005 #

fM—2 & SufegH (8) & ueaa feRaa Suf-aw g o S, sierid
(S.) SolagIi™e SRR &1 dead, ga-T Uemiie! IS+ 2000 I,

gRI-2 & STRT (1) & @vs (€1 T) § gRwIfd fxdl seiagi=e sifderg &

THTOfROT A R |

3—3qd el # Fram—e # T W™ ¥ &8 T Sufw (3) &
WM WR W™ 2 ¥ 31 T SUfE g fear SR, st

TIR—1
faermm™ Sufm

A2

(3) fedl amaed gRT 3fMded  (3) Tl 3fde®d gRT 3MMdeA—
—93 & A 15 ©U DI UF D AT I WHR GRI
RBH S PR HrgeNipd  [dfed U UWR ST $HRD
Gl BT U IRV dedildl  pReidhd  Edl Bl Ud

BT~ | daplal U fdbar
ST HHAT & U [E0T W
PR W SURYA  FIfi®
H1 T IR fede  wfka

gdTeR 3ifehd BRI |

IEU  TEdd Bree} |
dahlel UTd fham ST Tt 2 |
W SeX W PR W
SuRerd ®Iffe &1 M 38R
fedre  <dfed sweR  3ifdd

BT el aded gNT

ERSSAE] LCRIE] Eall
SIaSIdhell BEIEIRT  SgRUI
ur fhar o |har 8,
Tg I WHR gRI fafzd
TG TR U4 HdT UGTdT &l
JIR forar SR |

3T 9,
Bod0 =,
TG Al |



IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the
Governor is pleased to order the publication of the following English translation of notification
no. 72/1-4-11-134B-4-2002, Dated January 12, 2011

No. 72/1-4-11-134B-4-2002
Dated Lucknow, January 12, 2011

IN exercise of the powers under clauses (b) and (d) of sub-section (1) of 234 of the
Uttar Pradesh Land Revenue Act, 1901 (U.P. Act no. Il of 1901) read with section 21 of the
Uttar Pradesh General clauses Act, 1904 (UP Act no. 4 of 1904) the Governor is pleased to
make the following rules with a view to amending the Uttar Pradesh Record of Rights
(Computerization) rules, 2005-

THE UTTAR PRADESH RECORD OF RIGHTS (COMPUTERIZATION)

Short title
extent and
Commencement

Amendment of
rules 2

Amendment of
rules 6

(SECOND AMENDMENT) RULES, 2011

1. (1) These rules may be called the Uttar Pradesh Record of rights
(Computerization) (Second Amendment) Rules 2011.

(2) They shall apply to all those areas where the Uttar Pradesh Land
Revenue Act, 1901 or any subsidiary rules are applicable.

(3) They shall come into force with effect from the date of their
publication in the Gazette.

2. In the Uttar Pradesh Record of Rights (Computerization) Rules,
2005 herein after referred to as the said rules, in rule 2 after sub-rule
(d) the following sub-rule shall be inserted namely:-

(e) 'Electronic Signature' means the authentication of any electronic
record as-defined in clause (ta) of sub-section (1) of section 2 the
information Technology Act-2000.

3. In the Rules 2005, in rule 6, for sub-rule (3) set out in column -1
below the sub-rule as set out column 2 shall be substituted namely:-

COLUMN-I COLUMN-N

Existing Sub-rule

(3) An extract of Computerized
Khatauni can  be  obtained
immediately by an applicant by
depositing a sum of Rs. 15/- along
with the application from the
Tehsil counter. Such extract will
bear the name and dated signature
of the official present at the
Counter.

Sub-rule is hereby substituted

(3) An extract of Computerized
Khatauni can be obtained
immediately by an applicant by
depositing user charges
prescribed by the State
Government along with the
application from the Tehsil
Counter. Such extract will bear
the name and dated signature of
the official present at the counter.
An electronically signed extract
of Computerized Khatauni can
also be obtained by an applicant



though Internet by visiting the
departmental website for which
user charges prescribed by the
State Government would be
taken.

By order,
K.K. Sinha,
Pramukh Sachiv
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IN pursuance of the provisions of clause (3) or Article 348 of the Constitution, the
Governor is pleased to order the publication of the following English translation of notification

no. 620/1-4-12-134B-4-2002, Dated May 29, 2012:

No. 620/1-4-12-134B-4-2002
Dated Lucknow, May 29, 2012

In exercise of the powers under clauses (b) and (d) of sub-section (1) of section 234 of
the U.P. Land Revenue Act, 1901 (U.P. Act no. 11l of 1901) read with section 21 of the Uttar
Pradesh General Clauses Act, 1904 (UP Act no. 1 of 1904), the Governor is pleased to make
the following rules with a view to amending the Uttar Pradesh Record of Rights

(Computerization) rules, 2005.

THE UTTAR PRADESH RECORD OF RIGHTS (COMPUTERIZATION)
(THIRD AMENDMENT) RULES, 2012
Short title, 1. (1) These rules may be called the Uttar Pradesh Record of Rights



extent and
commencement

(Computerization) (Third Amendment) Rules, 2012.

(2) They shall apply to all those areas where the Uttar Pradesh Land
Revenue Act, 1901 or any subsidiary rules are applicable.
(3) They shall come into force with effect from the date of Gazette.

Amendment of
rule6

2. In Uttar Pradesh Record of Rights (Computerization) Rules 2005 in
rules 6-
(a) For sub-rule (4) set out in Column-1 below the sub-rule as set out

in column-2 shall be substituted namely:-

COLUMN-I
Existing Sub-rule

(4) A Separate account shall
be maintained in a Bank to be
operated by the  Sub-
Divisional Magistrate and the
amount received under sub-
rule (3) shall be deposited
every day in this account.
This amount shall be spent on
activities related to
strengthening modernization
maintenance and operation of
Tehsil Computer  Center
under the instruction of Board
of Revenue.

COLUMN-II
Sub-rule as hereby substituted

(4) A Separate account shall be
maintained in a Bank to be
operated by the Sub-Divisional
Magistrate and the amount
received under sub-rule (3)
shall be deposited every day in
this account. This amount shall
be spent on activities related to
strengthening  modernization
maintenance and operation of
Tehsil Computer Center and
Revenue Courts under the
instruction of Board of
Revenue, but this amount shall
not be spent on any other
activity related to construction
or repairing in Tehsil Campus,
etc.

ASHOK KUMAR,
Pramukh Sachiv

By order,
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I AR g1 fafgd udiaar w9aR S

TI—2
(3) PIZ AMICH ATAEA UF & AR HO
15 /— & YATdT YR BT ST PP

PRD BRI Hd Al B UdH SEI
e Breex | dopld U fhar o
AHAT B U SN W SURYT BIHB BT
M iR A wfkd gwerR sifdd grm |
T 3Mded ERT gexdc & H=gH 9
furi JevaIse BT SUART &R, HRYeIaRd
AT BT SeideIdball SR ST U
fbar < Hear &, f579 8 Y WRBR GRI
fafed vaear TR U4 AT WeTT BT TR
forar S |

(4) 9 ¥ P YU WA I@T STRAT, FS_AehT
AT ORI ARee gRT fhar S 3R
Sy fram (3) @ orl\ ura eewify wfafes
39 G H ST B SIRAT | 39 ORI @

el BISTeR H HFYSIdhd @l
o Th fefoica wu ¥ gwaeiRa ufa
T PR AT © |

wR<] I8 b uiE 9 e gl @
Gl Bg ©0 1.00 Ufd U6 &I R ¥
JfaRed UiedT JuR Hed BN U9
SEU R BT R IURA TaeRI
&1 M 3R e Aftd sxer <ifdbd
BT |

JAMdeT ENT geXic & AgH o
fouriig qedrse B1 ST @,
FHSAET WA BT geagIGe
SRR SR Ui foar s, o
g N WRGR R fafed  urer
UR UG a1 TaTdl YR forar ST |

(4) fodT 9 H US YIS WA @1
STRAT, RST®T Fares Rl AfvRge
gRT fhar SR iR Suf e (3) &
I Ui eI ufafes g9 @ H

&Y JoRE uRye & fde & e dedie
HREI s AT Ao SRR B
IGGIDRUT, JTYfTBIDBRUI, RETIT UG HeATeT
Haell Bl W fhar SRAT, g 59 geRmfe
P &Y dedledl uRER & faia o o
e ife Fedl fhfl oy Bl wROAE
BT SR |

SHT DI SRR | 39 g9 & &9,
RISE URYE & 3l & 3 o
IRYe /Aued / foTell /dgdldl hrgeX
hai, NONd SEdl dAT o
JATYFTHIBROT, JFREVT AR AT
HART  fEarmedi R IR 1ol
@ OFREU, IRV U4
JYfpIpRT W fhar SR, fb=g 39
SR &1 g A0 a1 FRFa dded
foll o= fdamdag W F8l fdar




IN pursuance of the provisions of clause (3) or Article 348 of the Constitution of India,
the Governor is pleased to order the publication of the following English translation of
notification no. 157/1-4-2021-134B-4-2002, Dated February 11, 2021:

No. 157/1-4-2021-134B-4-2002
Dated Lucknow, February 11, 2021

IN exercise of the powers under clauses (b) and (d) of sub-section (1) of section 234 of
the Uttar Pradesh Land Revenue Act, 1901 (U.P. Act no. Ill of 1901) read with section 21 of
the Uttar Pradesh General clauses Act, 1904 (UP Act no. 1 of 1904), the Governor is pleased to
make the following rules with a view to amend the Uttar Pradesh Record of Rights
(Computerization) Rules, 2005.

THE UTTAR PRADESH RECORD OF RIGHTS (COMPUTERIZATION)
(FOURTH AMENDMENT) RULES, 2021

Short title, extent
and
Commencement

1. (1) These rules may be called the Uttar Pradesh Record of Rights
(Computerization) (Fourth Amendment) Rules, 2021.

(2) They shall apply to all those areas where the Uttar Pradesh Land
Revenue Act, 1901 or any subsidiary rules are applicable.

(3) They shall come into force with effect from the date of
publication in the Gazette.

2. In the Uttar Pradesh Record of Rights (Computerization) Rules,
2005 in rule 6 for sub-rules (3) and (4) set out in column-1 below,
the sub-rules as set out in column-2 shall be substituted namely:-

Amendment of
rule 6

COLUMN-1
Existing Sub-rules
(3) An extract of Computerized

Khatauni can be obtained
immediately by an applicant by
depositing user charges
prescribed by the  state
Government along with the
application from the Tehsil

counter. Such extract will bear
the name and dated signature of
the official present at the
Counter.  An  electronically
signed extract of Computerized
Khatauni can also be obtained
by an applicant through Internet
by visiting the departmental
website for which user charges
prescribed by the  State

COLUMN-2
Sub-rules as hereby substituted
(3) An applicant can get a
digitally signed copy of the
Computerized Khatauni  from
Tehsil counter on payment of user
charges of Rs. 15/- along with the

application:

Provided that for a Khatauni
having more than five pages, for
every page in excess of five
pages, additional user charges at
the rate of Rs. 1.00 per page shall
be payable. Such extract will bear
the name and signature of the
official present at the counter
along with the date.

An electronically  signed
extract of Computerized Khatauni



Government would be taken.

(4) A Separate account shall be
maintained in a Bank to be
operated by the Sub-Divisional
Magistrate and the amount
received under sub-rule (3) shall
be deposited every day in this
account. This amount shall be
spent on activities related to
strengthening modernization
maintenance and operation of
Tehsil Computer Center and
Revenue Courts under the
instruction of Board of Revenue,
but this amount shall not be
spent on any other activity
related to construction or
repairing in Tehsil Campus, etc.

can also be obtained by an
applicant through the Internet by
visiting the department website
for which user charges and service
provider charges prescribed by the
State Government would be taken.

(4) A Separate account shall be
maintained in a Bank which shall
be operated by the Sub-Divisional
Magistrate and the amount
received under sub-rule (3) shall
be deposited every day in this
account. This amount shall be
spent, under the instructions of the
Board of Revenue on activities
related to strengthening,
modernization, maintenance and
operation of Computer Centers,
Revenue Courts, Revenue
Archives of the Board of Revenue
/Commissionery / District / Tehsil
and on maintenance, updation and
modernization of land records but
this amount shall not be spent on
any other activity related to
construction or repair.

By order,
RENUKA KUMAR,
Apar Mukhya Sachiv



